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©shri Chander Singh I

. Vivek Ulhar, Delhi,

3 dispensary. : - L ',/f

N THE CENTRAL ADNINISTRATIUE TRIBUNAL
PRINCIPAL BENCH, DELHI, ~

~ 0.A. 10/87.

~

" aes Applicant
/ . _. N Vs. v

Union ofdlndia & q;c.f eas RQSpcndents.,

2] . . AY

Shri Jai:Singh Kanwar,Advobaté appéafs

-on céhalf of the applicdntﬁwho is also present;N

In thls appliCatan made

Y

Admlnlstrative Tribunals Act, 1985, the appllcant has -

under Section 19 of the

challenged Order Nc. 5-17/86-CGHS/NZ 9756-60 dated 22nd - |

[

Octcher, 1986 made by ‘the Deputy Dlrectcr, CGHS North Zane,

 New Delhi "(*Director!) transferrlng hlm from the C.GaHSe

’

dlspensary, Naumn/Shahdara, Delhi to th- C.G.H Se dlSpenSary,

ln pursuance of the said order cf the
Dlrectcr, the applicant has repcrted for duty at the C.G.H S.,f

dispensary, Vivek Vihar, Delhi and is’ worklng at the said

2. . : The applicant has challenged th- cgdqr as v1tiated A

‘by mala Figes. - . I B B - -

3. 'Sngi'Jai Singh Kanmar,.lcarned'ccunsélkfof the
'applicant contends -that ‘the transfar mad/ by the Director was

.as a, measure of punlshment, v1t1atcd by mala fldcs and 1llegal.

=

A.A S Shr1 Kanwar does not diSpute that the Director was N
i

'ccmpatsnt to transfer the applicant from the '.G H.S.

) dispensaryiShahdara to the C G.H Se dlspenSary, Uivek Ulhar.



0.A. 10/87. -

5. . | . w.‘hava carafully examlned the plaa of malafides

E allaged by the applicant. UWe are of the vieuw that those ’
allegatioﬁs are not feally agalnst the—Dlractor, who ha§
made the transfer and do not even 3ustify us to call upon him

to file a reply to examine them in any datall at all. e,

therefora,_reaect this contentlon of the applicant,

6. We are also of the view that the transfar had been
made by the’ Dlrector in public interest, and does not Justlfy

our interference.’

7. - A On any v1eu of the mattar, th19 is not-a fit case
“for adm1351on. me, therefore, reject thie application at the.

admissien.étag; without notice to the Respondents,.
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D Ny Sy - By -
. (K.S pUTTAswAmv) (BIRBAL NATH)

V ICE CHAIRMAN . ADMINISTRATIVE MEMBER
CENTRAL ADMINISTRATIVE TRIBUNAL .. 5. 41987,
BANGALCRE , BENCH, , -

‘CAMP: PRINCIPAL BENCH, NEW DELHI. ‘
5,1.1987, . —




